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MR SPEAKER I wili take up only

one today.

SHRI SAMAR GUHA The same

matter, the same submission

MR SPEAKER' The same matter

has already been raised

SHRI SAMAR GUHA T should be

allowed to make a submission
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ME. SPEAKER There is no privi-
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MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL S8ir, I have
to report the following messages re-
cewved from the Secretary-General of
Rajya Sabha —

(1) ‘I am directed to inform the
Lok Sabha that the Rajya Sabha, at
its sitting held on Tuesday, the 3rd
September, 1974, adopted the follow-
ing motion in regard to the Foreign
Contributiton  (Regulation)  Bili,
1973 —

“That this House do recommend
to Lok Sabha that Lok Sabha
do appoint &« member of Lok
Sabha to the Joint Commut-
tee of the Houses on the For-
e1gn Contribution (Regulation)
Bull, 1973 1n the vacaney caus-
ed by the resignation of Shri-
mat: Parvathi Krishnan trom
the membership of the said
Joint Committee, and com-
municate to thi» House the
name of the member s0 ap-
pointed by Lok Sabha to the
Joint Committee

2 I am to request that the concur-
rence of the Lok Sabha in the said
motion and also the name of the mem-
ber of the Lok Sabha appointed to
the Joint Committee may be commu-
nicated to this House’

(1) “In accordance with the pro-
visions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed to
enclose a copy of the Esso (Acqui-
sition of Undertakinge in India)
Amendment Bill, 1974, which has

lege motion, I have enquireg from the been passed by the Rajya Sabba at

“Table. I am not allowing Secretary its sittinl" held on the 3rd Septem-
General, ber, 1974,



